AGRICULTURE DEPARTMENT

(FOREST)
1964

No. whereas certain areas mentioned in the annexed schedule, are comprised
with in the limit of the local areas notified under section 3 of the PLPA Act 1900 by Punjab
Government notification no. 9419-D dated 30™ September 1964 and wherein respect of the
said, the Governor of Punjab is satisfied after the inquiry, that times regulations, restriction
and notification where in after specified are necessary for the purpose of giving effect to the
provision of the said act, the Governor of Punjab, in exercise of the power conferred by section
5 of the said act, is pleased to prohibited the following area for a period of 25 years with effect
from the date of the notification in these areas
1 The cutting of trees or timber are brushwood and the lopping of trees for any purpose,

provide that the divisional Forest Officer, Mahendergarh Forest Division may permit-

A the cutting of trees for house building and agricultural implements and of dry
wood for fuel and for marriage by person shown in the settlement record as
entitled to do so and.

B The loping of branches for lac and the sale of chal leaves to leather workers,
provide further that for the cutting of dry wood for the death ceremony by the
persons shown in the settlement record that entitled to do so, the permission of
the Divisional Forest Officer shall not be required that for this purpose a simple
information to the forest guard concerned with in a fortnight of felling shall do

2 The collection or removal of grass for any purpose, provided that the Divisional Forest

Officer, Mahendergarh Forest Division, may permit:-

A The cutting or sale of ripe grass after the rainy season, and

B The cutting or sale of green grass during the rainy season from such portion of
the notified area in which grass may have sufficiently establish itself.

3 The pasturing of any cattle.
4 The cultivating of the land for any purpose.
SCHEDULE

District Tehsil Village  with | Description of field | Areain Acre.

HB No no.

Rectangle | Killa no.

Gurgaon Rewari Kanuka 46 103.17

HB no. 45

Secretary to Govt. Haryana,
Agriculture Department
Chandigarh

- 640 -



